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IN THE CEﬁTRAL ADMINISTRATIVE TRIRBRUNAL, jAféUR BENCH,
o  JAIPUR ‘
CP No. 82/2001 (OA No.107/97)
' Date cf order: 5.6.2002
Kanhéjya Sjngh.aged-ébout.54 years son of ;ate-Shri Chanda
Ram,fresident cf»7OB; Purani Baéti}'Nadiya Mohalla, Jaipur
.. Applicant

_Versus

1. - Shri R.K.Vishnoi, Director (Geclogy and 'HOO) ,

Sr. D&. Djrector.General,’Geologicél Survey of
.Indja-(WRj, 15%16, Jhalana Doccngari, Jé&pur.
2. , Shri K.H.Khan, Chief General Manager, Mahanagar
Telephone Nigem Ltd., New Delhi.
| \ .. Respcndents
Applicent present in person
Mr. ﬁ.CQGoyal) equnsel for respondent No.l
Mr. V.S.Gurjer - counsel fcr'reSpondent Ne.2
. HON'BLE MR, H.O.GUPTA,lMEMBER‘(ADMINISTRATIVE)

'HON'BLE MR. J.K.KAUSHIK, MEMBER (JUDICIAL) -

OR D E R (ORAL)
Thjs‘Contempt Petition_haé been filed alleging
wilful Jdiscbedience of the order dated 23ﬂ3€2001 of thise
Trjbunél passéd in OA No;107/i997. Notices were jséued to
the reSpondents.‘Both'fhe respondent-ccntemners have\fiied
the feply. It is admitted Ly the pearties that the order of
the _Trjbunal hes since. been complied witﬁT The learned
ccunsel ‘fdr respbndent qu.l sgbﬁits that they have
complied with the order.in time'ané delay, if any, is_on
the part of respéndént.Nc.Z. The applicant prayé for award

cf cost in this cese. Based on the facts and circumstances

- /
-of this case, we are nct inclined tc aweard the ccst. Since
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the reeponoenta have c

-

Gischarged. .
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omplleo w1th the order ano there is

no 'wilful' clecbedlence on the part of | the reepcndent=,~

this Ccntempt 'Pet1t10n is dlchqqed. - The ~not1cees- are
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